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(Amdt.y Bill
[Mr, Deputy-Speaker]

“That clause 2 stand part of the
Bill,”

The motion was adopted.
Clauygse 2 was added 1o the Bill.
Clause 1—Short Title
Amendment made:
Page 1, line 4—

for 1980 substitute “1981" " (2)
(Shri Mallikarjun)

MR, DEPUTY SPEAKER: The
guestion js:

“That clause 1, was amended, stand
part of the Bill.”

The motion was adopted,
Clause 1, gqs amended was gdded to
the Bill.
Enacting Formulg
Amendment miade:
Page 1, line 7,—
for “Thirty-first”
“Thirty-second” (1).
(Shri Mallikarjun)

MR, DEPUTY SPEAKER: The
question is:

substitute

“That the Enacting Formula as
amended, stand part of the Bill.”

The motion was adopted,

The Enacting Rormula, was amend-
ed  was added to the Bill.

The Title was addeq to the Bill.

SHRI MALLIKARJUN: 1 beg to
move:

“That the Bill, as amended, be
passed.”

MR. DEPUTY SPEAKER: The
question js:

“That the Bill, as amended, be
passed.”

The motion was adopted.
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KHUDA BAKHSH ORIENTAL PUB-
LIC LIBRARY (AMENDMENT)
BILL

THE DEPUTY MINISTER IN THE
MINISTRIES OF RAILWAYS, EDU-
CATION AND SOCIAL WELFARE
AND DEPARTMENT OF PARLIA-
MENTARY AFFAIRg (SHRI MAL-
LIKARJUN): The Khuda Bakhsh
Oriental Public Library, Patna was
built out of the vast and valuable per-
sonal collections of Arabic and Per-
sian manuscripts ang bookg of the
late Maulvi Muhammad Bakhsh Khan,
father of Maulvi Khuda Bakhsh. In
1891, Maulvi Khuda Bakhsh executed
a Deed of Trust appointing the then
Bengal Government (now Government
of Bihar) as trustees for the manage-
ment of the Board.

In December, 1969 the Government
of India declared the Library as an
Institution of National Importance
vide Khuda Bakhsh Oriental Public
Library Act, 1969, Under the same Act,
the Government of India also consti-
tuteg an autonomous Board to carry
out the administration and manage=-
ment of the affairs of the Library.
The Governor of Bihar ig the Chair-
man of the Board.

Section 27(1) of the Act empowers
the Central Government to make
Rules to give effect to the provisions
of the Act. Section 27(3) of the Act
provides that the Rules so made shall
be laid before each House of Parlia-
ment. The requisite rules pertaining
to the Khuda Bakhsh Oriental Public
Library, Patna were notified in July,
1970. Copies of these Rules have
already been laid before both the
Houses of Parliament,

Section 27(3) 1is proposed to be
amended through this Bill. Section 28
(1) of the Act empowers the Board
to frame Regulations with the previ-
ous approval of the Central Govern-
ment, to enable them to discharge
their functions under the Act, There
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is, however, no provision in the exist-
ing Act for laying of the Regulations !
before the Parliament. H
In its 7th Report the Committee on
Subordinate Legislation had desired
that like Rules, Regulations framed
by subordinate bodies under delegat-
ed powers as authorised by the con-,
cerned Act of Parliament should also
be laid before Parliament and there
ghould be a provision to this effect
in the relevant Statutes, The Gov-
ernment have accepteq this recommen-
dation of the Committee on Subordi-
nate Legislation. It is, therefore, pro-
posed to amend the Act by further
adding Clause 4 to Section 28 of the
Act. The said Clause will meet the
requirement of the Committee on Sub-
ordinate Legislaton. Accordingly a Bill
namely Khuda Bakhsh Oriental Pub-
lic Library (Amendment)y Bill, 1979
was introduced in the Rajya Sabha
on 28th March, 1979. The amendments
contained in the Bill are in consonance
with the recommendations made by
the Committee on Subordinate Legis-
lation to the effect that regulations
framed under different Statutes shall
be published and laid before the
Parliament. 1, therefore, move that
the said Amendment Bill further to
amend the Khuda Bakhsh Oriental
Public Library Act, 1969 be taken
into consideration. :

MR. DEPUTY-SPEAKER: Motion
moved:

“That the Bill to amend the Khuda
Bakhsh  Oriental Public Library
Act, 1969 be taken into considera-
tion.” '

Mr. Satyagopal Misra.

SHRI SATYAGOPAL MISRA (Tam-
luk): Mr. Deputy Speaker, Sir, there
is no controversy about the Bill and
I support it. There is no doubt that
the Khudg Bakhsh Oritntal Public
Library at Patna is of national impor-
tance. This Library.. has got valu-
able manuscripts and books in Per-
S1an Arabic, Urdu and Hindj langu-
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ages. .Therefore, I emphasise that
adequate care should be taken for the .
preservation of the manuscripts and
I also urge upon the Government to
see that modern library science is
used for the preservation of these
manuscripts. Many valuable manus-
cripts are lying scattered throughout
the country, Governnient should
take care to  collect and preserve
these manuscripts.

i,

Sir, manhy manuscripts find their way
to some foreign countries and . there
also Government should pay adequate
attention to stop it. Sir, the accom-
modation facilities in this Khuda
Bakhsh Lbrary should be extended.
Unless you have a good hostel adja-
cent to the main library, the scholars
coming from the different parts of the
world cannot make proper use of the
library. The present condition of
the building also needs improvement.
In clause 5 of this Act there is pro-
vision that the Governor of Bihar will
be ex-officio Chairman of this Library
I would suggest that a scholar of
eminence should be given the Chair-
manship of this Library.

F

My last suggestion is that one re-
presentative of the employees should
be associated with the conduct of
affairs of the library because the em-
ployees have been working
there for a long time and they
have rich ang valuable experience,
which should be utilised. With all
this, I support this Bill,

A

o AT T (aret) Ivremer
AgRI, 9T W Hal ;Pww 3
7 faar @ wghr ag Wt L@ wer
f& gardr aad g% B1 o W ag
#2111 4% #gr f5 ag nm gra a9y
arg 7 25 A ¥ ar am ag
ANgHE IFT T@ oAr @ § ..,

MR. DEPUTY-SPEAKER: This is a
new Bill,
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®) gEAT IWT: {A ¥ M
aFra ag 91 % % A7 awr
¥ ag WiTwa A @ fm S
gz ¥ AIY ®FA VAT arg-aAm
g Afeferma fasd sanr m™e
4 feor s M 8TA H
d% 9 @ WA 1955 A %3
Q§Z 4T 4r J4 |Fa A 1T FE
1 va ¥ ar T3 mfaudd
whad  fafawe &1 e faar
gt warr faar f& #% ar
faqrddz %1 ag g far g fo =
wa  yema adig faed

because they have got statutory
backing they must be laid on the Table
of the House,

Ak ¥ aR TEWa a3 T HR
I TN A2 A AR 9 A
@r| ga a@ gark awfgsdvay Fr
g feor | wiEafea oadw |
sea aar fau v 9% uqam am
@ @71 Y sa [ @ TR Fgar
2 %@ am ¥ fAT1 This Act says:

“In the discharge of their func-
tions the Board shall be bound by
directions and they shall frame rules
and regulations ag they like".

They have placed it on the Table
of the House yet.

@ us amRaEl JF  awr ¥ ag
arga arf {1 "7 sz @ g %
ggd) W& aWT I 1@ WALTWA
 ff, FaF arR ¥ gn ¥ feqidez
# fadt ® .04 sgemr fa oWy
a% ¥g waxw M F ;| Ay arg
W QAR IFA  oRa  aqy
agt faur?
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%% 3@ AR & I Fawa §
Fr &M 38 T I §, ik AR
¥ oa s fd freft @ 1979
1 o3ET 3R aamr g @
I8/% WA e wH 8 fFar e

“There are 226 Members of the

lending Section of the Library dur
ing the year under report”,
226 fgam dr=d w1 & 131 3g 9@
WT &1 ®#@ g1 »F fFaar woar
g4 gAr 48 3@ @ 6 Atg w9l
ga fFar mr 7l am ag femr fa
Y arefg 7 g & o

This is the work which they have
done.

a @ #r§ fead @< A A 7a
F1€ =@ Ivam faur a 78 &
€ Igawiz fsar) T8 & mamEr

A2 AT ¥R ¢ g Fend agy
wr) 9z Fgy & f& <&t Ff#a
AR WY § argad ¥ Q@ FTAnrg |
g® s f& A farm wf fodd
agr 1

And that is a mandatory provision
that they must lay it on the Table of
the House,

T4 avg @2raEw ArAN I fawrg
HEAT dt g€ TN A &7 JWANQ F
ar # At gF # FIATE
wifgg @ x@ A agi T & =k
8 ¥ fAg I3 I @ 3@ M,
€ anm w6 ar far aa gh
&%) Fr@rE fsar) zafac o
g AT WIEaT § f& @™ aw
8 A gfEgfea qida §, sgQiRdy
gag g yrwd a A ¥ T I
R EAR AWA OTY wifed, 93 aw
R Fa B w4 v & aw
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a% 3 3] A FM A T | BY A
qraT WY 21 & 72 3zafao 2 & fa

Within the scope of the Act they
can framg rules and regulations and
then we will be in a position to exa-
mine them and see whether the dele-
gateq powers have been properly used
or misused,

ar: 31 warcaz faa @ Fe
3zt 1¢ a2 33 AT AT
frary A gar & 3n o sore gAY
deqrat #1 Frara g @ 3a @
qw w1 Afed F«r grEr A w
F M X ara o afg 2w Afaa
g Tr a3 13 & 5 addw
Tre A 5113 Ag ]/ A U
Ar foer @&t v a2, wmR
3 73t a2 W G 7 oar
Tgt 7z 2 @ @, 3a # v afrai
2 o 3a ¥ #r gare fav A1 AR
3 @ A anwar § ¥ga7 2B A1
21

17.31 hrs.
HALF-AN-HOUR DISCUSSION

Bany oN HUNTING OF BIRDS

MR. DEPUTY-SPEAKER: The
House will now take up the discussion
on the points arising out of the ans-
wer given to Starred Question No, 2
on 23rq Nov. 198] regarding ban on
hunting of birds.

SHRI R. P,. GAEKWAD (Baroda):
Mr, DeputyrSpeaker, Sir, I would
like to thank you for allowing me to
ralse this half-an-hour discussion, This
country enjoys a lot of wild life in

its territory and the question of pre-
serving it is very important for this
country and for any country for that
matter., As the answers given to
my Starred Question No, 2 on 23rd
November, 1981 were not found satis-
factory, hence my request for this
discussion,

From the answers given one could
make out that the attention jgiven
by the different State Governments to
his matter i not adequate. The pro-
grammes that have been undertaken
to preserve the diminishing species
of wild life are not being implemented
properly. There are mainly, I think,
two reasons direct and indirect which
are responsible for the diminishing
species of wilg life.

We start with the indirect reasons.
Wild life prevails mostly in forests.
These forests which are situated in
many parts of the country are being
cut down for industrial development
and several other reasons, I would
give you an example. In the northern
part of the country in the Himalayas
specially, there are a lot of exotic
birds which habitate there. There
is a certain type of tree, known as
the cerpine. These pines are used for
getting resin which in turn is used
for making turpentine and cosmetics.
Turpentine to the tune of 400 thous-
and tonnes i{s manufactured in this
country and a large amount of resin
is needed for manufacturing turpen-
tine and cosmetics, and hence you can
imagine how much resin must be ex-
tracted from these trees for the ma-
nufacture of ‘turpentine. There is
nothing wrong in that, but varipus
smaller countries, which do not have
such extensive surplus land, as we
have, have regulations that whenever
one tree ig felled, five new sapplings
have to be planted. Not only that if a
tree is felley without permission, there
is a very big penalty for that, Why
can't we have such stricter measures



